
ITEM NO.26                  COURT NO.12             SECTION IVB

             S U P R E M E     C O U R T   O F    I N D I A
                            RECORD OF PROCEEDINGS

I.A. Nos. 14, 15, 16-20 & 21-25 in
Petition(s) for Special Leave to Appeal (Civil) No(s).9625-9637/2008

(From the judgement and order dated 23/08/2006 in FAO No. 36/1988
& FAO No. 37/1988 & FAO No. 38/1988 & FAO No. 39/1988 & FAO No.
40/1988 & FAO No.41/1988 & FAO No. 42/1988 & FAO No. 43/1988 & FAO
No. 48/1988 & FAO No. 49/1988 & FAO No. 61/1988 & FAO No. 62/1988
& FAO No. 63/1988     of The HIGH COURT OF PUNJAB & HARYANA AT
CHANDIGARH)

(I.A. Ns.14-15 - applns. For substitution to bring on record the
Lrs of deceased R.No.5 and c/delay in filing the same in SLP(C)
No.9629/2008)
(I.A. Nos. 16-20 -applns. For substitution to bring on record
the Lrs of deceased respondent nos. 4(ii), 6(ii), 6(iii), 7(ii),
9, 11(i) and 11 (iii)
IA. Nos. 21-25- applns. For c/delay in filing the applns. For
substitution and setting aside abatement)
(With office report)

U.O.I. & ORS.                                        Petitioner(s)

                   VERSUS

GURDIT & ORS.                                        Respondent(s)

Date: 01/02/2011    These Petitions were called on for hearing today.

CORAM :
          HON’BLE MR. JUSTICE R.M. LODHA
                        (IN CHAMBERS)

For Petitioner(s)      Mr. M.P. Mahajan, Adv.
                       For Mr. B. Krishna Prasad,Adv.

For Respondent(s)
                       Mr. P.N. Puri,Adv. (N.P.)
                       Mr. Sanjeev Malhotra ,Adv (N.P.)

             UPON hearing counsel the Court made the following
                                 O R D E R

                   Respondent no. 5 has expired on July 22,
   2004.

                                                                ...2/-

                                    -2-

            Now       an   application      has     been   made    for

   bringing on record his legal representatives.                   The

   application is barred by 1693 days.

            By    a    separate    application,       it   is   prayed

   that    the    delay     in    filing    the    application    for



   substitution be condoned.

            Despite service of these two applications,

   nobody has appeared to oppose the same.

            Consequently,           delay     in       filing      the

   application for substitution of respondent no.5 is

   condoned and his legal representatives as set out

   in paragraph 3 of the application are allowed to

   be brought on record.

            Amended cause title shall be filed within

   three weeks from today.

(Neetu Khajuria)                                  (S.S.R. Krishna)
     Sr.P.A.                                        Court Master


